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x IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A No.__ 157 of 03 ,,-
, | 4.,3.93
DATE OF DECISION :

- ) . ’ . ' . _Q; ,‘. ) .
P.C.“-I'hankappan _ Applican.th(y/v R : .

. Mr.M.R.Ra2jendran Naij:: ‘

Advocate for the Applicant

Versus

General Manager, Telecom . dont
Ernakalam and others lesponden s)

~

Mr, P.NoPurushothama K‘3'"I'mi“":I'Advocate for the Respondent (s)
: ACGSC

The Hon'ble Mr. S.PsMuker ji, Vice Chairman

and’

Thé, Hon’ble Mr. N.Dharmadan, Judicial Member

Y/);..

TR

Whether Reporters of local papers may be allowed to see the Judgement%‘(}n

To be referred to: the Reporter or not? (W

Whether their Lordships wish to see the fair copy of the Judgement?M
To be circulated to all Benches of ‘the Tribunal ? _
(l

2 JUDGEMENT

(Hon‘\ble Mr.S. P.Muker ji, Vlce Cha:.man)

We have'heard the learned counsel for both the
parties on thz.s appllcatlon in whlch the applicant prays:
for re-engagement and mcluslon of his name in the list cf)f;v
approved casual mazdoor and issue of, “app;:o\ral_ eerd on the
basis of ‘hi‘sp"previouvs casual service between 1983 end”

- 1989, | .
2. ‘The applicant's. contention is that persons smilarly
situated were given similar relief as prayed for by him |

in his Annexure-II representation.

3. When the case came up for admission today, the
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_ .

learned counsel for bcth the partles agreéd that

the appllcatlon ca‘m,‘i'be dismosed of with aporopriate
dlmctien regardmg d:.sposal of the apollcant s
mpresentation dated ,6"7?9-2' a copy of which h'as been

placed at Annexure,II.

| 4. ‘ In the above 'light, we admit this application

‘amd dispose of the same with the direction to the

first re spondent té éonsidér' and dispose of the
i:"epresentatidn dated 6.7.92 at Annexur‘e-II'ke}epin.g
in view the benefits given to others at Annexure-III

order. The representation' should be disposed of

—-‘ within a period of thre‘é' months from the date of

' c-céﬁiﬂﬁunication of a copy of this judgment with-a - - -
.Y N . - - v

speaking order and communicate to the applicant within
that peri@d.} In case the representation is not

‘r‘eadily available, a copy thereof at A;inexuré-II should

be disposed of on the ‘above linés;' "Ihére is no order

ag tocosts.

(N Dharmédan) (S.P.Mukerji)
Judicz.al Member L Vice Chairman
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